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30 .10 . 2000 

Hon. l·'.r. S. K. I • Naqvi, Jl·: 

Shri s. Mishra learned counsel for 1 he applic. nt. 

Shri L.M. Singh proxy to Shri v. swroop learned counse 

for t he resrondents. 

The .Jpplicant h a s preferred this OA with the 

prayer for direction to the res1:ondent no. 3 to 

decide his r cpresent . tion dated 6 . 9 .1 996 in the 

light of direc t ion by the Hon ' b l e High Court at 

Patn a in W. P . n o . 1050 of 1 997 decided on 16.7.98. 

He ard on the point of admission . This OA appears 

to lt<:ve beenfiled to ge t complied wi t h the direction 

of t he Hon ' ble High Court at Patna as referred above . 

I do not find a1y good r eason to int erfere in a 

matter. the cognizance of which has already been take~ 
P..efJ. 

~ at Patna an d dirc~c tion has bee n issued l;t the 

order pas~ed by Hon ' ble High Court. More_over I do 

not flnd any need to pass ano t her order to get c 
. 

cornpl-i-' t h e order of .my o~her cour t . The OA is 

dismissed at admissionstage accordingly. 

1·0 order as to costs . • 


